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                               आयकर अपीलȣय अͬधकरण, हैदराबाद पीठ 

IN THE INCOME TAX APPELLATE TRIBUNAL 
         Hyderabad ‘ A ‘  Bench, Hyderabad 
 

   Before Shri Laliet Kumar, Judicial Member 
And 

Shri Manjunatha, G. Accountant Member 
 

        M.A. No. 149/Hyd/2022       
       आ.अपी.सं  /ITA No.355/Hyd/2017 

        (िनधाŊरण वषŊ/Assessment Year: 2011-12) 
 

Dy. CIT 
Circle 2(2) 
Hyderabad 

Vs. Good Health Agro Tech 
Pvt. Ltd 

Hyderabad 
PAN:AAACG7494F 

(Appellant)   (Respondent) 
 

िनधाŊ įरती  Ȫारा/Assessee by: N O N E 
राज̾ व  Ȫारा/Revenue by:: Shri Srinath Sadanala, DR 

 
सुनवाई  की तारीख/Date of hearing: 23/08/2024 
घोषणा  की तारीख/Pronouncement:  23/08/2024 

 
आदेश/ORDER 

 
Per Manjunatha, G. A.M 
 
 The Revenue has filed the present Miscellaneous 

Application u/s 254(2) of the I.T. Act, 1961  against the order of 

the Tribunal in ITA No.355/Hyd/2017 for the A.Y 2011-12 dated 

6/1/2022. The Revenue has narrated the mistake stated to be 

apparent on record from the order of the Tribunal dated 
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6/1/2022 and relevant contents of M.A. filed by the Revenue are 

reproduced herein below: 
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2. None appeared on behalf of the assessee. 

 

3. We have heard the learned DR and considered the 

relevant contents of M.A application filed by the assessee in light 

of the order of the Tribunal dated 6/1/2022 in ITA 

No.355/Hyd/2017. We find the that the Tribunal while 

adjudicating Ground No.1 of Revenue’s appeal has dealt with the 

issue with regard to unexplained share capital/share application 

money received from Kolkata based companies for 

Rs.8,05,00,000/-. However, there is no adjudication in respect of 

Ground No.1 of Revenue’s appeal which also challenged the 

addition made by the Assessing Officer towards unexplained 

share capital/share application money received from Hyderabad 

based company. In our considered view, the said findings of the 

Tribunal in not adjudicating Ground No.1 of Revenue’s appeal in 

relation to addition of Rs.4,20,00,000/- made by the Assessing 

Officer and deleted by the learned CIT (A) towards unexplained 

share capital/share application money received from Hyderabad 

based company constitutes a mistake apparent on record which 

needs to be rectified u/s 254(2) of the I.T. Act, 1961. Therefore, we 

recall the order of the Tribunal dated 6/01/2022 in ITA 

No.355/Hyd/2017 qua Ground No.1 of Revenue’s appeal related 

to addition made by the Assessing Officer and deleted by the 

learned CIT (A) in respect of unexplained share capital/share 

application money received from Hyderabad based company. 
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4. In the result, M.A filed by the Revenue is allowed. 

 
Order pronounced in the Open Court on 23rd August, 2024. 
                        Sd/-                                           Sd/- 

(LALIET KUMAR) 
JUDICIAL MEMBER 

(MANJUNATHA, G.)                                    
ACCOUNTANT MEMBER 

Hyderabad, dated 23rd August, 2024 
Vinodan/sps 
 
Copy to: 
 
S.No Addresses 
1 Dy. CIT, Circle 2(2) Room No.513, 5th Floor, Signature Towers, 

Kondapur, Hyderabad  
2 Good Health Agro Tech Ltd C/o Raghavachari & Co. C.A 6-3-596/48/5 

Venkata Ramana Colony, Khairatabad, Hyderabad 500004 
3 Pr. CIT – 2, Hyderabad 
4 DR, ITAT Hyderabad Benches 
5 Guard File 
 

 By Order 
 
 
 
 

 
   


